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couNTER- AFrr DAVI T on beh3If of the respondent no.6 to

lhe Aff,ldavlt fl1ed on behalf of the respondent no.5.

f, SUBTiANKAR DAS 6on of late Dlp.k l(lmar Daa of vlllage
Bakhrabaj, Post off,Ice !,!eg hada ng or, Police ststlon Pan8kura,

drtrlct R rb. Medi nlpur, Pln 721 152,aged abqrt 26 yeare,by

falth Hlndu,by occupatlon uneapl oyed do hereby eolernnly af,firm

and aay a8 folfow€ 3

l. That e copy of the alftdavlt on behalf, of the rea.pondent

no.5, trxecutive Engl neer, Irrlgatlon aad I{a ter way6 Dlrectorete,

Pu rba liedi nl,pu r af,flrmed by one Sr1 Debabrata Sarkar wss served

t t DEC ?A?t conti rued .. ... /
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The west Bengal Pollutlon Control 8oard.
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upon my learned Aavocate. I h3ve gone thrcugh the sane and under-

stood the purported meanl ng and contents thereof.

I have been advlsed by my learned Advocate to deal nlth
those portl'on of the srld AffldavLt uhLch are materlal for the

dL spoaal of ttre caae.

2(.). That before deafing rrl th the statements 3nd allegatLons

ln Ulc saLd Affldavlt ln serl.tlm,f rlth the klnd leave of thls
Hon'ble Trllrun3l beg to make the f ol.I owlng atat€lnenta and sutxnl-

sslona for the klnd conslderatlon of, the lbn'ble Trlbunal.

(b). That the father of, thls deponent late Dt prk Kum.r rlas betng

a poor landle8s person llke many other peraons Lncludlng the app-

llcant Raghunath Malty set up the l.uak.tng machlne by the sl^de of

the rlver bank (.s embar&ment) , whlch ues ly1ng f ollohr at long

f rol the Rord under mo.rz. l'{eghadangar. P. s. Paagkur3,

rb. fiedl. nlpu r ln the yeer 2OO3. Nobody or no authorlty
ny objectlon agal,nst such tlsklng machl,ne run by

.r Das, except Rrglni na th Hrl ty.
UT

ghLrnattr MrLty out of b1as and jealqlsness fil€d
of {: galnst late Dlpak Kumar Das. Slmllar other personn are

runnlng the buelnesg on the bank of the rlver. !b State authorlty
has taken any step agal'n6t guch encroeclment of, pubtlc land.

coatlrued ., ,., /

Unfortunately respondent nq 6 waa sorted olt rnd hl8
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buel"nesg wEs cl oeed and ultlBately D[ pok (umar Daa dl,Ed a lrr€-

&atured dea th.

(c). That the lual.nese rras cloaed long ago .nd the arnal l roq
le JuEt lytng abondoBed. Ido pollutlon, no dl Btu rbance ar|d no

mrlsanee to enybody or au thorltyr

3. that the aa regarda the ! Et6temente made in paragrapb6

I to ? of the Brl'Ct Af fl'ilavlt f aay those .re mattsaa of reeord
and f do aot .dmlt .nythlng beyond rGcord.

4, That lt la most re6pectfully subnl.tted that Lf the seall
rocm of, the respondent no.6 le removed, SXellar other rosoa stru-
cturea .nd businaas centres of thetr persoaa tncludlng Eeglu nath

ty rho le aleo an encroacher may afao be rgnoved and to that

*

a ltron'ble Trlbu nal may be pl eased to pass ordera .avor
upoa the Irrlgrttlon and water-lrsys Departmeat, cot, era-

meritT! ;{ee t Beng.l .t.l.
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Thls aff,1d.v1t ls made bonaf,l.de and for the endE of

Ju e ti ce.

Identified by ne. (c)
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